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1. Union of india ,
thirough the Foreign Secretary,
Ministry of External Affairs,
Government of India,

South Block,
New Deihit.

2 Shri R.8. Jassal
Joint Secretary (XF) & Enguiry OFficer,
External Publicily Division, .
Ministry of External Affairs,
Shastri Bhawan
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ORDER BY CIRCULATION

”

Hop 'bile Mr. Kuldip Singh.  -Member {Aa)

Trhe present RA Ho.152/2003 has been filed Dby

the applicant fer review oOf the order passed 1n 0OA

Z. ’_‘ in the RA the review applicant is again trying

R el

to reargue -the -“whole case and has againn  laken the same’
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grounds which he had taken whiie arguing the 0A. While

delivering the judgmenti, &ali the grounds were consideied In

depth. -~ No error 'apbérent on the face of record has been

‘pointed out which may cail for reviaw of the order. Further,

L

the RA does nbt come within the ambit of Order 27 Ruie 1 CPC

read will-Rufe 22 (3) (f) (i) of the Administrative Tribunals

Act. : (Q/L/'
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In view of the above, nothing survives in the

LDIP SIRGY T

WMENBER{ JUDL )

accordingly dismissed.
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